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 शो  विद्या  चरण  शुक्ल:  इसलिए  मैं  चाह.
 हैं  कि  सब  कुछ  ठीक  से  पदा  लगा  कर  मैं  फिर
 माननीय
 कि  कौन

 सदन  के  सामने  पूरी  सूचना  रखूंगा
 कौन  लोग  इस  में  सम्मिलित  थ।

 मैं  इस  बारे  में  पूरा  पता  लगाऊंगा  ।

 2.52  lars.

 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  STATEMENT  oF  ACCOUNTS  OF
 Att  Inpra  InstrruTe  oF  MeprcaL

 Screncgs,  ETC.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH,  FAMILY
 PLANNING  AND  URBAN  DEVELOP-
 MENT  (SHRI  B.  S.  MURTHY):  Sir,
 on  behalf  of  Shri
 Sinha,

 I  beg
 Q)

 (2)

 Satya  Narayan

 to  lay  on  the  Table—
 A  copy  of  the  Annual  State-
 ment  of  Accounts  of  the  All
 India  Institute  of  Medical
 Sciences,  New  Delhi,  for  the
 year  1966-67,  together  with
 the  Audit  Report  thereon,
 under  sub-section  (4)  of  sec-
 tion  8  of  the  All  India  Insti-
 tute  of  Medical  Sciences  Act,
 1956.  [Placed  in  Library.  See
 No.  LT-2283/68}.
 A  statement  correcting  the
 answer  given  on  the  29th
 April,  968  to  a  supplementary
 by  Shri  Bal  Raj  Madhok  on
 Starred  Question  No.  503  re-
 garding  Central  Government
 Health  Service  Scheme.
 [Placed  in  Library.  See  No.
 LT-2284/68].

 NormmicaTIONS  UNDER  CENTRAL  EXcISEs
 anv  Sarr  Act

 THER  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  C.
 PANT)  :  I  beg  to  lay  on  the  Table:

 Ql)  A  copy  each  of  the  following
 Notificationg  under  section  59

 NOVEMBER  25,  968

 (ii)  G.S.R.

 Gii)  G.S.R.

 (iv)  G.S.R.
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 of  the  Customs  Act,  962  and
 section  38  of  the  Central  Ex-
 cises  and  Salt  Act,  944:—

 (i)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Hundred
 and  twenty-first  Amendment
 Rules,  ‘1968,  published  in
 Notification  No,  G.S.R.  963
 in  Gazette  of  India  dated  the
 9th  November,  ‘1968,

 (ii)  The  Customs  and  Central
 Excise  Duties  Export  Draw-
 back  (General)  Hundred
 and  twenty-second  Amend-
 ment  Rules,  ‘1968,  published
 in  Notification  No.  G.S.R.
 202l  in  Gazette  of  India
 dated  the  i6th  November,
 ‘1968.  [Placed  in  Library.
 See  No.  LT-2285/68].

 (2)  A  copy  each  of  the  following
 Notifications  under  section  59
 of  the  Customs  Act,  962:—

 (i)  S.O.  3834  published  in
 Gazette  of  Indiv  dated  the
 2nd  November,  1968.

 964  published  in
 Gazette  of  India  dated  the
 9th  November,  ‘1968.

 965  published  in
 Gazette  of  India  dated  the
 9th  November,  1968.

 979  published  in
 Gazette  of  India  dated  the
 8th  November,  1968.

 (v)  G.S.R.  20l9  published  in
 Gazette  of  India  dated  the
 6th  November,  1968,

 [Placed  in  Library.  See  No.  LT-
 2286/68).

 (3)  A  copy  of  Notification  No.  F.4
 (125),  /68-Fin(G)  published  in
 Delhi  Gazette  dated  the  7th
 November,  968  containing
 corrigendum  to  Notification
 No.  F.4(25)  /68-Fin.  (Genl.)
 dated  the  27th  September,
 1968,  under  sub-section  (4)  of
 section  26  of  the  Bengal  Fin-
 ance  (Sales  Twx)  Act,  94l.  as
 in  force  in  the  Union  Territery
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 of  Delhi.  [Plated  in  Library.
 See  No.  LT-2287/68].

 (4)  (i)  copy  of  Notification  No.
 St-360]/X-902(8)-65  (Hindi
 and  English  versions)  publish-
 ed  in  Uttar  Pradesh  Gazette
 dated  the  5th,  August,  968
 making  certain  amendment  to
 Notification  No.  ST-022/X-902
 (8) -65,  dated  the  ist  April.
 1968,  under  sub-section  (3)  of
 section  3-A  of  the  U.P.  Sales
 Tax  Act,  1948,  read  with
 clause  (c)  (iv)  of  the  Procla-
 mation  dated  the  25th  Febru-
 ary,  1968,  as  varied  by  procla-
 mation  dated  the  I5th  April,
 1968,  issued  by  the  President
 in  relation  to  the  State  of
 Uttar  Pradesh.

 (ii)  A  statement  (Hindi  and
 versions)  showing

 reasons  for  delay  in  laying
 the  above  Notification.

 [Placed  in  Library.  See  No.  LT-
 2291168].

 PAPERS  UNDER  COMPANTES  ACT,  ETC.

 स्थित  तथा  चित्त  मंत्रालय  में  उप-
 मंत्री  गयी  सिद्धेश्वर  प्रसाद)  :  श्री  रघुरमैया
 की  झोर  से  मैं  निम्नलिखित  पत्र  सभा-पटल
 पर  रखता  हूं  :--

 (a)  कम्पनी  भ्रधेनियय  i956  की
 धारा  6198  की  उप-धारा
 a  के  प्रन्तर्गत  निम्नलिखित

 पत्रों  की  एक-एक  प्रति  —

 (एक )  मद्रास  फर्टिलाइजर्स  लिमि-
 टेड  मद्रास  के  !  जुलाई
 967  से  3i  मार्च  i968

 तक  की  अवधि  के  कार्य  की
 सरकार  द्वारा  समीक्षा  t

 (दो)  मद्रास  फर्टिलाइजर्स  सिमि-
 टेड  मद्रास  का  जूलाई
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 967  से  3]  मार्च  968
 तक  की  अवधि  के  लिये
 वाचिक  प्रतिवेदन  लखा-
 परीक्षित  लेखे  तथा  उन  पर
 नियन्ता  महालेखा  परीक्षक
 की  टिप्पणियां  ।

 [Placed  in  Library.  See  No.  LT-
 2281/68).

 (2)  मिटटी  का  तेल  (पग्रधिकतम
 मूल्यों  का  निर्धारण)  owt
 संशोक्षी  हदीश  i968  की
 एक  प्रति  जो  झत्यावण्य न  बस्त
 अधिनियम  1955  की  कारा
 3  की  उपधारा  (6)  के  झन्तमंत
 दिनांक  28  सितम्बर  968
 के  भारत  के  राजपत्र  में  बची-
 सूचना  संख्या  जी०  एस०  प्यार
 1808  %  प्रकाशित  हुआ  था  ny

 (Placed  in  Library.  See  No.  LT-
 2289/68).

 PAPERS  UNDER  ARTICLE  323(])  OF  THE
 Consrirurron

 गुह-कार्य  मंत्रालय  में  राज्य  मंत्री  (थी
 विद्या  चरण  शुक्ल)  मैं  निम्नलिखित  पत्र

 सभा-पटल  पर  रखता  हूं  :--

 (4)  संविधान  के  अनुच्छेद  323(1)
 के  प्रस्तुत  निम्नलिखित  पक्षों
 की  एक-एक  प्रति  :--

 (एक )  संघ  लोक  सेवा  प्रयोग  का
 1अप्रैल  1967  37  मार्च
 968  तक  की  भवि  के

 लिये  8  वां  प्रतिवेदन  (हिन्दी
 कौर  प्रंग्रेड़ी  संस्करण)  |

 (दो)  ऊपर  के  प्रतिवेदन  के  पैरा
 32  में  उल्लिखित  मामलों  में
 आयोग  का  परामर्श  शिकार
 हारा  स्वीकार  न  किये  जाने
 के  कारण  बताने  वाला


